Form No. SH-5
Notice for transfer of partly paid securities

[Pursuant to sub-section (3) of section 56 of the Companies
Act, 2013 and sub-rule (3) of rule 11 the Companies (Share
Capital and Debentures) Rules 2014]

(Name and address of transferee)

Subject: Transfer of partly paid securities

Notice is hereby given that an application has been made by the
transferor for the transfer of securities of the above named

Company whose particulars are given hereunder-

Name & Address of the Transferor:
Name & Address of the Transferee:
Class / Kind of securities:

Number of securities:

Distinctive numbers of the securities:

Securities Certificate Number:

Nominal value of each security:
Issue price of each security:
Amount called on each security:
Amount paid on each security

Amount called and due on each security:

Amount uncalled on each security:
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Total amount called and due on the total number of securities
lodged for transfer:

Total amount uncalled on the total number of securities lodged
for transfer:

As required under sub section (3) of section 56 of the Companies

Act, 2013, notice is hereby given by the Company to the
transferee on this Day of (month) of (year) that the
above mentioned securities are partly paid and the transferee

shall be liable to pay the balance amount unpaid on the securities.

The transferee is hereby requested to submit his / her objection,
if any, within two weeks from the date of receipt of this notice in
the absence of which it shall be presumed that he / she has no
objection to the transfer and the securities shall be transferred in
his / her name without any further correspondence.

Signature:
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